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'20.3,07.,

‘ Order'of the Tribuhal
'
i post on 642.07 for order.

. vice-Chairman

- o =

Two weeks time is .granted to file written

gtatement. Post the mater on 23.2.07. Interim order shall

1 -
confmue. :
. _

, Vice-Chairman

MScU.Das learned AdGl.C.C.S.Cae

" has submitted that the written statement

1 nhas been riled to~day. The counsel ror: i
s the applicant has got the cgpy or the

'same, POst the matter on 20[3.07.
1

' :

' . |
Ccounsel for the applicant wanted

to file rejoinder. Let it be done.

! post the matter on 12.4.07. Interim
1
order shall continue.

]

Member Vice~-Chairman

Counsel for the respondents wanted
time to file written statement. Let it

be done. post the matter on 15.6.07.

(—

vice-~Chairman

Ceunsel rer the applicant wanted
time te tile mxx rejeimder. Let it be
dene. pPest the matter e 1874074

Vvice=~Chal rman
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AN : $.7.07. Counsel jor the applicant wanted time to LT
file regjoinder. Post the matter on 30.7.07.
- , e
Vice-Chairman
: b
k\‘ujj 30.7.07. Counsel for the parties has submitted
: that pleadings are ,completed. Post the
27 o) (07' matter before the next available Division
Bench. ‘
o —
” K-er\’) "molen met , ' Vice-Chairman
kiled. |
: _ Im
t \ ' 0 8"

Q:.01.2008. Judgment pronounced in open

: W;/\ 0" e - Court. Kept in separate  sheets.
W ﬁ/\’} elg ' Application is disposed of. No order as to
Mo |

costs.

Khushiram) (M.R. Mol?anty)
Member(A) Vice-Chairman
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B.Purkayast_ha' & Ors. | 3
.................. ‘...'.......-‘...-...'..............-..-...-‘o‘...--...¢‘.'.-.Applicantls

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

0O.A. Nol97 of 2006

DATE OF DECISION: 07.01.2008

.Dr.J.L.Sarkar :
............................ ; Advocate fOI‘ the
| | Applicant/s.
- - Versus -
U.01 & Ors .
..... *Respondent/s
Ms. U.Das : .
...... Advocate for the
- | : - Respondents
CORAM

THE HON'BLE MR;M.R.MOHANTY, VICE-CHAIRMAN
THE HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER

1.

TR bt

Whether reporters of local newspapers may be allo-wed }&S/No\/ '
to see the Judgment? : g

Whether to be referred to the Réporter or not? -}es/NoV
Whether their Lordships wish to éee the fair copy . o
- of the Judgment? _Yes/No

ﬁ—};jfmmIM éﬁger/ -
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.197 of 2006

Date of Order: This the 7 Day of January, 2008

HON'BLE MR.MONORANJAN.MOHANTY, VICE-CHAIRMAN
HONBLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER.

Shri Biprajit Purkayastha

Shri Balai Kumar Chanda

Shri Rupen Kumar Kakati

Shri Hitesh Kakoti

. Shri Sibotosh bhattacharjee

Lakshmi Buragohain

Pradip Kumar Moitra

Subhash Chandra Bhattacharjee

. Partha Sarathi Gupta

10 Fayzur Rahaman Choudhury ,
11 Biswadeep Chakraborty . Applicants -

( Applicant Nos. 1,2,3,4,5,6,7,8,9 10 and 11 are working as
Assistant Audit Officers, all Group “B” Officers, in the Office of the
Principal Accountant General {Audit), Assam, Guwahati.)

By Advocate Dr.J.L.Sarkar, Mr.S.N.Tamuli -
-Versus-

1. Union of India, Represented through Respondent No.2

2. The Comptrolier & Auditor General of India,
10 Bahadur Shah Zafar Mary,
. New Delhi-110002

3. The Principal Accountant General {Audit), Meghalaya etc.
Shlllong-

4, The Principal Accountant General(Audit), Assam,
Guwahati-29

5. The Accountant General (Audit), Nagaland, Kohima
6. The Accountant Ceneral (Audit), Tripura, Agartala

7. The Accountant General (Audit), Manipur, Imphal
Respondents

By Advocate Ms.Usha Das, Addl. C.G.S.C.



\ USHIRAM)

LM

ORDER (ORAL)

" M.R.MOHANTY, V.C:

Dr. J.L.Sarkar, learned counsel appearing for the Applicants is
present. | | |
2.. M‘s. Usha Das, learned Addl. Standing Counsel appearing
for the Respondents has placed on record é copy of the -Office order
No.Estt-1/Audit/42 dated 08.06.2007, and states that all the
Applicants have already been allocated at Guwahati offlce of the |
Accountant General. A copy of this office order dated 8.6.2007 has
already been supplied to Ijr.j.L.‘Sarkar, learned counsel appearing for
the Applicants, in Court.

3. Since it was the grievance of the Applicants to be

“allocated and posted at Guwahati, the grievance of the Applicants

have already been redressed during pendendy of this case and, as a
consequence,there remains nothing to be adjudicat;ed in this case.

4, As such, this case is, hereby, disposéd of.

5. Send copies. of this order to the Applicants and to the
Respondents through their respective counsels and free copies of this

order be also supplied to the Advocates appearing for the parties.

ADMINISTRATIVE MEMBER | VICE-CHAIRMAN
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~“Géwshati BercGUWAHATI BENCH, GUWAHATI

~0ANo. 197 12006
- Shri Biprajit Purkayastha & Others
- VS -

Union Of India & “Others.

SYNOPSIS

_ The applicants are SOG Exammatlon quahﬁed officers now workmg as'Assxstant
Audlt Officer in Group “B’- cadre. They are borne in the office of the Prmcnpal
Accountant General (Audit) Assam, Guwahat1 There are other offices of Accountants
General (Audit) in Meghalaya, Manipur, Tripura and Nagaland states.

By Circular No.. 1..4;4-NGE (APP)‘]7-2004.dated 24/03/2006, No.Estt-l/Audif/l‘-
51/2005-06/394 .date.d 3;"1./10.3'/2006 and Circular No. Estt-I/Audit/1-51/2005-06 dated _
20/04/2006 the respondents ﬁave circulated a scheme of separatiqn éf cadre of (‘;roﬁp ‘B’
officers in Civil Audit -off_ices. The schemg.has been formulated on the wrong premises

that there was common/combined cadre. In reality there has not been any ‘formal

- common/combined cadre. Moreover, the scheme called for option and after receiving

options brought into play the concept of ‘required strength’ substituting the ‘sangtionegi
strength’ in Para V of the scheme. The term ‘required strength’ adds to ‘vagueness’ of

the scheme. The scheme of separation of cadre is as such not just and fair and is illegal.

The applicants are ]ikeiy.to be very adversely affected by the scheme in the mattér of

seniority and;place’ of posting. The applicants- pray for setfing aside and quashing of the

scheme of separation of cadre.
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Shri Biprajit Purkayastha & Others
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.Union Of India & Others.
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"IN THE CENTRAL-ADMINISTRATIVE TRIBUNAL

- GUWAHATI BENCH, GUWAHATI ‘2 . % Co?
\H‘.\ \' i . - 0 ’ &
| IR s £X
An-,a'pplication under Section 19 of the A.T Act, 1985 ’%: lf o‘
0.A No. Q 12006 4 & 3
At 197 16
E 2
Z%<
T 2
. é £

N

1. Shri Biprajit Purkayastha
2 S’hri Balai Kumar Chanda

' 3 Shri Rupen Kumar Kakati
‘ 4. Shri Hitesh Kakoti

5. Shri Sibotosh Bhattacharjee

BB gon

6. Lakshmi Euragohain
; : "7. Pradip Kumar Moitra
8 '-‘Subhash Chand_ra‘ Bhattacharjee
9. l. Partha Saraiki:Gﬂpta
-1 0 F ayzur deaman -'Choudhury
| 11. '-Biswadeep Chakréborty

1

— Applicants '

e
o
H =




-working as_Assistant Audit Officers, all Group B

Officers, in the Office of the Principal Accountant

General (Audit), Assam, Guwahati.

--Versus--

. f
1. Union of India, Represented through
~ Respondent No.2

PR

2. The Comptroller & Auditor

.General of India,

-~ 10 Bahadur Shah Zafar Marg, A

New Delhi — 110 002.

3. The Principal Accountant General (Audit),
Meghalaya, etc Shlllong-l

.
[

4. The Principal Accountant General (Audit),
© o Assam, GuWahat§-29 '

5 The Accountant General (Audit), Nagaland,
Kohima

. '*-6 The Accountant General (Audlt), Tripura,

- "Agartala

7. The Accountant General (Audit), Manipur,

JImphal

-Respondents--

Nl

{" J7

~Applicant Nos 1, 2, 3,4,5,6,7, 8,9, 10 and 11 are

e

B .

'f-!! eompn oo
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‘Particulars for which this application is made

The application is made against the separation of the common cadre of Group ‘B’

Officers in the A & E and Civil Audit Offices in N.E Region as stated by the respondents

in Cir.culal.r-No.144jNGE‘ :(APP) 17 — 2004 dated 24.3.2006, and No.Estt-I/Audit/1-

51/2005-06/394 dated 31.3.2006, and Circular No.Estt-1/Audit/1-51/2005-06/22 dated

20.4.2006. o | - %

Jurisdiction i %;;

: of this Hon’ble Tribunal.

The applicants declare that the subject matter of the case is within the jurisdiction §

Limitation
The application is within the period of limitation prescribed by Section 21 of the

A.T Act, 1985.

Facts of the Case

4.1 That the a.pplicants' a-re Citizens of I_n'dia and as such are entitled to the f‘ight; and
priviledges guéiran’%eéd by the Constitution of India.

4.2  That the applic_:ants are Group ‘B’ Ofﬁcers'Designated as Assistant Audit Officer
(for Short AAQ) posted in the Office of the Principal Accountant General (Audit),
Assam, ‘GuWahati. '-They all have qﬁaliﬁed S.0.G Examination, which is basic
requirement for Section Officer. They have a common cause of action regarding a
scheme of so called separation of cadre of Group ‘B’ officers and as such pray for
the permission to file the Common application under Rule 5(4)(a) of the C.A.T

procedure Rules 1987.
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b

That in the N.E region there are Audit Offices under respective Accountant

4 .

General (Audit) for Assam, Nag’aland‘, Manipur, Tripura, and Meghalayé etc.
The promotional avenue is as under: '

Clerk/Auditor

" (on passing of S.0.G Examination)

SectionB Officers . g

AAO
AO

Sr.A.0

It is stated that there have been causes for transfer and pqsting of bersonne]
in thé .di_fferén_tvcadres’ in the different offices of the states menpidried' above. For
this the ofﬁceé h;ve used different terminologies such as Common Cadre,
Combined cadre, base ofﬁce, etc. without defining and coherently delineating the
concept of the so éalled Common Cadre, Combined Cadre and Base Office.
Personnel passing S.Q.G exarﬁination from a particular office are promoted as
Section Officer (fér short S.0) without reference to seniority iﬁ the feeder cadre
i.e., Clerk/Auditor. Interse seniority of the feeder cadre ofﬁciais for promotion as
S.O was not made.vThe term ‘Coﬁlmon Cadre’ or ‘Combined Cadre’ has
therefore been yague concept. .The office has circulated a Transfer pdlicy in 1996
which reflects som<; working arrangement together with D.O Letter dated .8.9.98
(Copy of the Transfer policy of 1996 and letter dated 8.9.98I are encloscd as

Annexure ‘A’ and ‘B’ respectively).

§T



4.4

4.5

'\§0
5

That the respondents have circulate"d a scheme for so called separation of cadres

for Group ‘B’ officers without appllcatlon of mind. The scheme has been
publlshed wrthout f rst completing the basic requrrement of formation of distinct
cadres.‘The_ corrected joint cadre has not been published or circulated in these
days of riéht to 'informa_tion. ‘Without knowledge of joint cadre, separation of
cadre remains-to be more vague and lopens rooms for arbitrariness and favoritrsm
in the matter of transfer/promotlon Moreover neither the service associations nor
the employees have been in any manner associated m framing the so-called

scheme of separatron The scheme of the so-called separation of cadre as such

does not sat1sfy the requirement of admm1strat1ve fairness, fair play and openness

and is therefore perVerse and vitiated by arbitrariness.

That in terms of C & A G’s letter No 144-NGE (App)/17- 2004 dated 24.03-2006
communicated vrde circular . No. Estt.-l/Audlt/ 1-51/2005-06/394  dated
31-03-2006 of the O/o the Principal Accountant General (Audit),. Assam,
modalities for separation of common cadre of Group ‘B’ Officers in A & E and
Civil Audit Ofﬁces in North Eastem (NE) Region have been framed As per the
above clrcular all Group ‘B’ Officers were to exercise optron on or before
l7-04-2006 positively for onward transmission to the Cadre Controlling
Authority. Subseqnently the last date_ of exercising option were extended 'up to
26-04-2006 vlde -_Controlling * Authorities  Circular  No..Estt-I/Audit/1-51/
2005:-06/22 dated.20.4.2006 The option ‘form was also revised suitably vide letter

ibid.

Coples of letter dated 31.3.2006, 24.3. 2006, and 20.4.2006 are enclosed as .

Annexure ‘C and ‘D’ respectrvely

F
b
:
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4.6

4.7

4.8

6

L5A 31T the letter dated 13-04-2006 enclosed with letter dated 20-04-06 (Annexure D)

unambiguously stipulates as under:
It has alread.y»been 'rﬁade clear in the policy for separation of cadres that final
allocation of G‘réup' ‘B’ offices belongin‘g to common cadre shall be made strictly
on tﬂe‘ basis of 't}teir seniority—cum-o;iti't)n exerctsed by thém irrespective of their
base office.
That_ after completidn of the process of exercising option on 26.04.2006, CAG’s
ofﬁce’sent ct:a‘riﬁcation vide CAG’s letter No. 221-NGE (A'PP)‘/17-2004 dated
25- 04 2006 regardmg Para V of the policy of separation of Group ‘B’ officers
earher c1rcu]ated replacmg the phrase ‘SANCTIONED STRENGTH’ by
‘REQ_UIRED STRENGTH’ and, clarlfymg that Sr. A.O./AO/AAQ/SO would be
treatcd as four '-(4) 'se;tarate cadres for .t]ié purpose of allo'catit)nv‘ ;nd that ratio of
80:2{) in ca(ife of - AAO/SO and Sr.A.O./A.O will be maintained in each office
while separating these cadres. |
Copy of le’tt,er'dated 25.4.2006 is enclosed as Annexure-E

That the clarifi catlon _given vide CAG’s letter dated 25-04-2006 (received in the
o/o the PAG, Audlt Assam on 26. 04. 2006) were commumcated to the General
Secretary, Civil Audlt Association (AAQO’s, SOs) v1de letter no. Estt-I/Audlt/
1-5 1//06;07/498-499 dated 08-05-2006. .

" 'Cvopy ot‘ the !etter dated 8.5.2006 is enclosed as Annexure-F
That : 4 preViou_s_ly | Io;ttions were  exercised  vide | @) _ Circular  No.
Estt. if/AudiU1;01/03404/275 dated 03-11-2003 as‘well as (ii) Circular No. Estt. -

1/Audit/ 1-51/05-0,4/1_01 dated. 06.07.2004.Option exercised vide Circular dated.

3.11.2003 was subsequently cancelled.
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4.9

4.10

R &
Cépj '6f the letter dated 6.7.2004 enclosed as Annexure-G - |

That as per cl‘ériﬁcz;tion given in Para (ii) of CAG’s letter dated 25-04-2006, an

Ofﬁ‘Cer'who cannot be accommodated to the Office of his choice as per his opfion

exercised, he will be posted on deputation to deficit offices and will remain under

the cadre control of the Principal Accountant Generél (A'udit) Meghalaya Shillong"

-

4 .

till heiis penhanent]y"éllbcated to. the ofﬁgq of his choice mentioned in the option g
form.

That “after reorganization of NE Region into different States, Offices of the
Accountant Gvét‘ie‘réij-.,Manipur and 'f“ripu’ra were opened in 1967 in Imphal and
Agartala respec‘jtil\‘/ely“énd the office of 'th_e Accountant General Nagaland, Kohima
was opened in 1973. Many office Staff tof office of the Accountant General Assam
(undivided) which Was actually the mother office, had to bear.the main brﬁnt of
forceful transfer to 4th“ose newly created offices. All those three A.G. offices in
Kohima, Imph'al an(i .'Agartala.acquir‘ed the separate identity from their mpther'
office i.e. ofﬁéé of the Accountant General Assam, Meghalaya etc. Shillong w.e.f.
1975 in reépéct of é,s'tébl'ishment, budget provision aﬁd the recruitment power.
Since .1975 Accountaﬁt General, Nagalénd, Manipur & Tripura recruited their staff
(Clerk, Auditor/Aécquntant) on their own sanctioned _strength and budget provision.
With the establis’hm.en_t of separate AG’s dfﬁces viz., A.G Assam, Meghalaya etc.,
Shillong, A.GLNég’éla:n‘d,» Kohima,_ AG Manipur, Imphal and A.G Trupura, Agartala

each office had its own Section Officer’s cadre.

'4.11 That it would be se‘:en"-tha.t the criteria bfought forward for so called the separation of

Group ‘B’ cadres in the above perspectives on the plea of ‘combined cadre’

‘common cadre’ deserve to be considered taking into account the fact that the



D

, 8 ‘ ,
Group ‘B’ Officers in NE Region belong to their respecti\te parent offices. The

' scheme is susCeptible to causing undue dislocation of officers from their parent
offices. |

4.12 That as per provrsron of Para 5.6.1 (i) of CAG’s MSO (Admmlstratlve) vol-1 (3™

Edrtron), the office of the (i) Accountant General Tripura, (i) Accountant General

Nagaland (iii) Accountant General, Manipur and (iv) Accountant General Assam,

Meghalaya etc. are havmg therr own Section Officers cadre, the so called common

cadre system for the purpose of running the deficit offices. Dearth of Group B

Officers in some ofﬁces was not by transferring officers from other units. Ofﬁcers

transferred were said to be transferred from their own cadre i. €., base office for 18
months to the ofﬂces where theré were dearth of officers, called deficit offices.
Dearth of Group B ofﬁcers In some ofﬁces was met by transferring officers from
other umts. Officers transferred were said to be transferred from their own cadre i.e.
base office for 1.8 months to the oftice where there were dearth of officers, called
deficit office.

4.13 That the distinct .indi\.ridual Section Officer (SO) cadres of the 'four offices have
been the so called combined cadre for the purpose of running the offices. That the
so-calleld'combined cadre has been going on as an ad-hoc measure. Under the so-
called eombined common cadre system, Officers in the cadres of SO/AAO &
AO/Sr. AO are transferred on tenure (18/ 12 months) basis to the def' cit ofﬁces who
are mvarrably repatrlated to their respectrve parent (base) offices. This system of
repatriation goes to prOve that all the Group ‘B’ ofﬁcers of the N.E. Region have

been having their own parent (base) offices. The CAG’s office has also instructed
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vide letter No. 108-N.2/127-88 dated. 29-02-1990 that Section Officers may be
posted in the offices from which they ‘passed the S.0.G. Examination.

Copy of the letter dated 29-02-1990 is enclosed as Annexure-H

That the Group B officers of the O/o the Pr. Accountant General (Au) Assam, have

 been made to exercise their option within 26-04-2006 as per policy circulated which

stipul.atéd vide Para V that if the mnnber of optees for a panticular office is less than
the sanctioned.st‘réng.th‘ of that office all the optees shall be allocated to that office.
Tne; Grnup, B’ Officers of Guwahati office exercised their option on the
understanding that tn.e number of opt.ee:s'for Pr. Accountant General (Au), Assam,
Guwahati would be_witnin the sanctioned strength and therefore all of them would
be accornmodalt.ed_ inl‘rthbeir parent office. A'ﬁer the process of exercise of option was
complet;ed on .26;04-2006, clarification issued by the CAG’s office vide letter dated
25-04-2006 wa;s éon‘nnUnicated vide letter dated 08-05-2006 to the Association. As

per said clarification, the word ‘sanctioned strength’ has been replaced by the word

‘Required strength’. This action of reversal of a vital clause of the scheme made by

way of issue o‘f ciariﬁcation after exercise of option should have been followed by‘
further cancellation of th_e' options so exercised making them invalid.

v ii)ara II of the nolicy paper statenvthat vacancies in combined cadre may be
proportionately. distributed among all the concerned offices and the existing staff
may be allocated to.various offices agéinst their required strength vi.e. sanctioned
strength minus vacéncies proportionat;:ly.distributed_ in each cadre.

As per ex'i>stfing. policy as reflected in various reports. vacancies of different
 cadres nre determined w'ifh référence to the sanctioned strength in respectivé cadre

i.e. vacancy is equal to sanctioned strength minus man-in-position. The adoption

k

g
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of the new- term requ1red strength’ is not in conformity wrth the exrstmg norms
.and is therefore wrthout any basrs Adoption of ‘required strength for the purpose
of determmmg ‘'vacancies in the offices under so called combined cadre system
would lead’ to incorrect position of vacancies in the off ices, causing scope for
arbitrariness and favouritism.

If the total number of optees of a particular cadre for a particular office is
within the sarrcfioned strength of that cadre for that office, declaring surplus with
reference to reqlrired strength would be violative of the existing norm. As per Para
IV of the policy péper if sufficient \roiunteers are not avai]able for posting on

. deprxtation basis to t}r’e deficit offices the junior most person in excess of required
strength in. e_ach. Eedure shall be sent to deficit offices and no willingness will be
necessary for the'purpose of Hepuiation which is violative of existing norms of
deputation ae willingness of the ivnc.uvmbent is a prerequisite to be fulfilled. The
applgre;ant‘s beg to state that in the circumstances the ‘Option’ becomee misnomer.

4.15 That f_h‘e respondenrs are working inA utter confusion in the‘mAatter of forming the
cadres’ (eo called cemmon/'combined/ separate cadres) and calling for option from
the concerned e-fﬁeers.fhrough the scheme dated 24/03/06 circulated on 31/03/0»6
without caneeling the earlier option exercised vide Circular dated 06/07/2004. -Being

unaware, as to how these option exercrsed vide CAG’s Clrcular dated 24/03/2006

issued' under PAG S Clrcular dated 31/03/2006 would be dealt w1th CAG further
confused by cancelmg options -exercised vide Circular dated 24/03/2006 without
stating ‘the fate of earlier options‘exer'eised vide Circular dated' 06/07/2004 and

instructed to exercise option in revised option form vide Circular dated 20/04/2006.

)

v

f#
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The applicants as (disciplined officers had to submit the options. Most unfortunately

the respondents again were caught in their administrative inexpediency and issued

letter dated . 8/5/2006 to Civil Audit Associations, O/o the Pr. Accountant General

'(Audlt) Assam commumcatlng some clariﬁcatrons from CAG’s office. These

clariﬁcanons 1nstead of adding to clarity, made more complications in the subject

matter of cadre const1tution A new term called “requrred strength” has been
brought into play in para V of the Scheme. The earlier term ‘sanctioned strength’
has been substitute’c‘l by ¢ requlred strength’, which is alien in the context of
service Jurisprudence After this no. fresh option was called for. This “required
stren_gth” comprehends in disguise the power to exercise arbitrariness according to
the will of the office.

That the General Secretary of the, Civil Audit Association, AAOs/S Os (Civil) had
submitted representatron dated 25/4/2006 against the scheme of separation but no
reply has yet been received. It is stated that the said Association is recognized under
CCS (RSA) Rules, 1993. -

| Copy of tlie_ representation is enclosed as Annexure I.

That the matter of separation of so called common cadre of Group B officers of NE
Offices was discussed on various occasions by the respondents. The applicants have
come to know ,th?t in lhe meeting held in CAG’s ofﬁlce on 28/11/2003 views were
expressed regar_di:né ‘cadre separatidn, minutes of which were also drawn. The Pr.
AG (Audit) Meghala&a, Arunachal Pradesh and Mizoram, Shillong expres.sed
dpinion.that as per :t,h'e" principles enunciated by the CAG’s office for separation of

common cadre, keeping a common waiting list to any NE Offices in respect of

-~ those junior officials who would not be initially accommodated to the offices of .
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~ were not called for The cadres of Group B officers have been separated and never

4.18

4.19
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the_ir ?choice,due to non availability of posts would virtually arnount to maintaining a
h-ither to ex.i‘sting:common cadrel since p‘lacing them in their offices of choice might
take 10-15 years co_nsidering the sancti.oned strength and options exercised for a
particular popnlar omce. He also suégested that before separation ot‘ common cadre
it WOnld be“more.app‘iropriate to have the proposed Arun‘achal Pradesh and Mizoram
Audit offices created and options called for those nevv ofﬁces. In the said meeting it

was also resolved that option for new Audit offices of Arunachal Pradesh and

Mllzoram mlght be called for. The apphcants have come to know that such optrons

declared as common cadre.
That in the circumstances of the case the applicants beg to state that administrative

S ' e .
arrangements and orders made so far do not reflect fair administrative policy made

for the so called separation of cadres and the orders and circulars in this regard have

beenhissued whimsical]y and arbitrarin
That OA Nos. 125/2006 and 146/2006 has been pendmg before this Hon’ble
Tribunal on the similar matter 1nclud1ng the circulars and scheme annexed in this

application. ..Interlm or_ders have been passed in- the said cases not- to disturb the

app]ication in 'those cases.

That the Assnstant Accounts Ofﬁcers have also filed apphcatlons (OA No.115/06

I 74
143/2006) which je also pending before this Hon’ble Tribunal and interim orders

by
not to disturb them hasalso been passed in those cases.
That the app.hcan_ts have come to know that in the Accounts side without making

any policy in scientific manner some officers have been ordered for transfer said to

be under impugned pol'icy.
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The appticants have reasonable apprehension that they may also be

13

transferred withollt‘making any scientirﬁc method, and dehors the seniority position.
The applicants are senior to the applicants in OA No. 125/06 and 146/06, statements
ol Grussoheln
showmg list of AAOs, are enclosed for appraisal of the Hon’ble Tribunal. The
c'op'ies.of. statements showing seniority position is enclosed as Annexure J and-ie-
Itis stated that the sanctioned strength of AAO in Guwahati office is 113.
Copy Vshowing staff strength in office is enclosed as Annexure $&

4.22 That there are separate offices under the dlfferent Accountant General which are
popularly called the base offices but most unfortunately the terms common cadre/
combined cadre have been brought into play and ultimately the scheme of
separation of cadre has been purported to be implemented.

4.23 That the apphcants are employees of the Principal Accountant General (Audit)
Guwahati which is their base office. The separatlon of cadre as circulated may
jeopardize the posting position, which shall adversely affect them.

4.24 That the scheme of s_eparation of cadre as circulated has no rationale and does not
fit in the situation now prevailing in the Audit Organisation.

5. = Grounds and» Legal Provisions

5.1 For that the separation of 50 called common/combined cadre in disguise opens

rooms for eratiyhile juniors to become seniors for options.

5.2 For that the concept of “required st-re.ngth” is vague and abstract and provides

scope for arbittatiness in cadre constitution and arranging person in position.

53 | For that under ;the scheme of separation of cadre as circulated, persons said to be

surplus shall.be kept out of their allotted cadre which in other words reverts to the

concept of common cadre.
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5.4  That before arranging the correct seriiorify of Section Officers in the respective
'Accountant General’s offices on promotion from auditors by fixing interse
seniority of SOG Examination qualified auditors each year, it would illegal to act

on the options qalled' for which would give a march to erstwhile juniors over their

seniors. %

5.5  For that there‘h‘z‘:ls not been any formal common cadre/combined cadr‘e and the
concept of ‘base office’ aﬁd common cadre cannot function together.

56  For ’éhat the so called separation of cadre works on wrong non-existent foundation
calied common’/éombined cadre and as such deserves to be set aside and quéshed.

5.7 For that afté_r exercising of option new concept of ‘required strength’ has been
substituted in Para V of the scheme. This demonstrates whims and arbitrariness.

The entire schemé. is perverse and violative of Articles 14 and 16 of the

Constitution of India and also offendi'ﬁg the principles of administrative fair plgy.
58 For tﬁat thé_ seniors cannot be disturbed before their Jjuniors, and the scheme

cannot Be implemented before finalising the matter.
6. Details of Remedies Exhausted: .

There is no remedy under any rule and this Hon’ble Tribunal is the only forum for
redressal of the gfiévaﬁces. The Civil Audit Association, AAO’s/SQ’s (Civil) has
: SL.lbmvitted a répre:sentation ‘v'vhvich is pending wit‘h respondents.

7. Mattér noi p;ﬁe;\/ioﬁsiy filed or pe'ndingy before any other court.
The applice.mts' declare tﬁat they have not filed any other Original Application in any
Tribunal ‘or Court. The applicants have, however, filed miscellaneous petition (M.P. .

No0.47/2006 in O.A. 115/2006) which is pending in this Hon’ble Tribunal. The O.A.

-

¥

;
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No.1 15/2()06 is on similar matter concerhing the Group ‘B’ officers of the office.of the

15

Accountant General (Accounts and Entitlement) Assam, Guwahati.
8. Reliefs sougﬁt'fof:
Under the facts and circumstances of the case, the applicants pray for the

following reliefs.

8.1 The scheme bfise"paration of common cadre of Gr. ‘B’ officers in the Civil Audit%'—ig

Offices in the N.E. Region circulated under circular dated 24/03/2006
(Annexure C). and 31/03/2006 (Aﬁnexure C) together with Circular dated
v 20/04/2006 (A;mexhre D) be set asi.de‘ and quashed. !
82  The applicaqj’t:s' -Sl“‘l;]l not be transferred to other offices from the office of the
Principal Accduntant General (Audit), Assam, Guwahati — 781029 which is their
basé office.
8.3  Any other relief oﬁeliéfs the Hon’blé, Tribunal may be bleéSed to grant.
Thé above re]i_efs are prayed for on the grounds stated in Para-5 above.
9. Interim Reli;éff)fa&éd for:
During the pendency of this application the applicants. pray for the following
interim order: N |
The applicants shall not be transferred/disturbed from their present place of
posting at Gu§vahati whicl; is their base office.
The ébove rc‘aliefév ér’? ;ought fof on the grounds stated in Para 5 above.
10. This;a’pplication 'h?.s been filed thrdﬁgh Advocate.

11. Particulars of,the:-qutai Order.

(I)IPONO- S - RE6 & 3IS0FF Y
(2) Date oflssué o - Q%/G/O,e
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(3) Issued From -
(4) Payable at~ - G.P0 . Gum ohaoh

12.  Enclosures as stated in the index.

- Gonwho \%Mwmﬁ\‘a Pa.
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VERIFICATION

e "
e

I, Shrr Blprapt Purkayastha Son of Late Blmal Chandra Purkayastha, aged about

ot

-39 years workmg as Ass1stant Audit Ofﬁcer in the office of the Principal Accountant

General (Audit) Assam Guwahati do hereby verify that the statements made in
paragraphs 1, 4 610 12 are ‘true to my knowledge and those made in paragraphs 2 3, and

5 are true to my knowledge as per legal advrce I have been authorlzed by other

petitioners to sign this verlﬁcatlon on their behalf which 1 do accordingly. I \r\@we. Wt

S\x??rgesse«; Q\A\Q

s %@W"ﬁ
- Signfiture

Date - (. ‘R Q006

(RIPRATIT PURKAYASTHA)
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VAT TRREIeR (9 o e ) o
vho | g - OFFICE OF THE :
ACCOUNTANT GENERAL {(A4-£ ,, ASSAM - .

POLICY FOIR TRANSVF-ER / POSTING OF COMMON CADRE OFFICES IN THE

NORTH EASTERNREGION. | -

As per Headquarter office letter-no.103/.N2/ 127-88 dated 2
Officers Grade Examination passed staff o
promotion to Scction Offi
examination.

" Accounts and Entitlement offices in N. E. Region on their
cers are tobe posted in the offices from which they passed the above

2. As per leadauarter office Ietter no 1354-NGE/ APP/ 94-95 dated 01-10-96 thc AAOs/ AOs/ St
AO:s are to be posted to the offices of their choice as per-as possible . I however, it is not possible to

post them to the office of ticir choice they are posicd to other offices on rotation basis for a specific
period.

3. The tenure 6fposting in the outstaticn deficit offices for the [irst and second time for SOs / AAOQOs

is 18 months as per agreément held on 1i-04-1974 between the Association and the Accountant |

General. :
4. On review the aforesaidpolicy, it is furthr decidg
outstation offices for the sccond time and,
officers can avail of reguldy 18ave of 307
days will be added to the tehure of 12 menias.

zbhcione yein subject to ie condition that the

T

5. The Common cadre officers who have neveriserved Gt outstition offices may be transferred subject
of course to the item (2) above, first from thie bottom of U seniority list of that office.

0. Thac officers who have never served at outstation oflices ‘i their respective cadres after being
posted back to. their base offices have remained in their base office for the longest period may be
sclected first in order of Station seniority for pesting Lo outstation in order to facilitate smooth

repatriation of Uicir collcagues. .y

[

7. When batch of officer in a particular cadre rejoins their base office on the same da completing 1%
/2™ time transfer, the junior most officer from such batch may be taken up for 2™ /7 3% teansfer |if
any.. ' - ‘

Iriety, j days.oily. Leave availed in ‘excess of 30 (Thirty) -

N B {V

3-02-90 as far as‘possiblc the Section

Likat the tenuee of posting Tor AAOs/AQs in the ¥

8., The officers. who arc due to  retire within two years may be exempted from the aforesaid. -

transferred liabitities.

9. Posting of & particular Common Cadre of'icer to an ontstation officds may.be kept in abeyance in
casc of unforcseen incidepis like suddcn):wqidcnl. demise of a family niembets, iliness or urgent
administrative reasons. 7, ' ‘ ‘

[Authority: AG.s orders dated 22-03-2000 : p/ 120 and, p/34¢ of file no.DAG(AYCon-C/Ghy/Policy
Mtransfer/96].. . : . ' B :

Sd/
DAG (A)

. s

v 12 T R A 7 2 e
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Amrexinng - B
o— \\
N\ : _ »_C_(")NAFIDI;‘.NTIAI; - '
,. P . " D.O. No.DAG(A)/Con-C/
: BDated Guwahati, September 08,1998,

. I'would like i diyw youratlention to the issye of timely repatriation of
Sr. AOs/A.Os/AAOs/S.Os to their parent offjces after completion of therr tenure of
18 months/12 months. As You are awarc, from the leve] of Scction Officers onwards,
there is a common cadre for transfer ang posting,

‘ To streamline (e whole process yg
inconsistcnc‘ips I' propose to adopt the followin
Common Cadre officers in the North Eastern Region:

well as 1o remove any perceived
2 policy for tmnsfcr/posling of

(D) The officials passing S.0.G. Examination in NE, Region will be
posted in the offices from which they passed the said Examination, as far as possible,
" The tenure of posting in the outstation deficit offices for the first and
second time for S.0s/AAOs will remain 18 months as per existing policy. _
3) The tenure of posting for Sr. A Os/A O in the outstation offices for

the second time and above will be one year subject to the condition that the officer

‘ will avaj] of regular leave of 30 days on leave Leave avail in excess of 30 days wil]
; be added tothe tenure of 12 months,

@ The common cadre offices who have already served at Outstation

offices may be transferred first from (he bottom of the seniority list of that office on
the time Presently in vogue, '

R el -£ ol B e

) The  officers who have already served once at outstation offices in their
respective cadre and after being posted back to thejr basc offices liave remained in
their base office for the longest period may be picked up first in order of seniority for
posting to outstation offices 1n “order to facilitate  smooth TCpatriation of thejr
colleagues. = - : : '

N .
©6) ‘When a batch of officers in 4. Jjarticular cadre rejoins their; basc office
» on the same day after completmg 1% /2 e transfer, the junior most: officer from
" such a batch may be'picked up for 231 time teansfer, if any,

@ Officers who are dyc o retire within two years may be .cxcmptcd from
the aforesaid transfer liabilities. -

®) }:g'stinﬁ of a particular common cadre, ‘officer to an outstation office
may be kept in In case of unforeseen ineendence like sudden accident, demise

v

of family members,.serious ilincss or for urgent administrative reason, -

I would request you to kindly COnVeY to us your comments if any, on
the above modalities of ransler/posting of common:cadre officers at your carliest so
that & workable policy can be framed at thiy eng '

+ 8
' *

- Yours sincerely,

- : - Co Sd/-
1. Shri Sword Vashun;, X [
Accountant General (AKE), -
Meghalaya, Mizorani; ele,
Shillong, & o




' MAIDAMGAON, BEL.OLA, 1 PYAUATIE-29,

Circular No. B VAUdU1-512005-06894 .~ poo 31.03.2006
. CIRC ULAR

Subjeci: _‘Septlzrq_tion'i'bf Common Cudre of Group o) ofﬁcers in the Civil Audit |
- Offices in 'Nortl; East Region. '

-~ Consequcnt ~ﬁpon Headquarter’s Officc decision lo{scparato the common. . _ - i
cadre of Group ‘B’ officers in the Civil Audit ofliccs iny Novi East Region, the Principa] v-teir 10

Accountant General (Audit), Meghalaya cte., Shillong being the Cadre Controlling '
Authority has invited fresh option in the presesibed “Fora 61+ ptien” from all the Group
‘B’ officers of this office (except Commerciad Officers). - ' :

In view of above, all the incumbants in Gioup ‘B’ posts (from. Section -
Officer to Sr. Audit Officer except Commereial Officers) of this office born on.common.” -
cadre arc hereby requested to excrcisc their option and. submit to Estt-1 Scction on or
~ before 17.04.2006 positively for onward ‘ransmission to- Cadie Controlling Authority.

_ In this connecticri, th. 10" iug =cuments on the subject argonclosod’
for informat.un and necessary. guida:- - of " . con: 1 officers: - ‘
Enclo: - * ‘

1. - Leter No. Estt. JAudit/12-31/200-6/05-08 dated 27.03.2006 of Pr. Accountant
- General (Audit), Meghalaya, ..., 8t o . ‘ :
-2 C&AG's letter No. 144-NGEAL.>) 22200+ dated 24, 13.2006.
3. FORM OF OPTION, ' T
4. Policy for .Séparation of Common Cadre of Group B’ officers:in the A&E and
Civil Audit Officers in N.E. Region, B
J. Copy of Sanction Stﬁe?zg{{z of Gr.'B* Officers of dijorent Audit Offices in N.E, -
" Region. - P . : :

Authority:  Pr, Accountant General's orders dated 31-03-2006, R

Sd/- ok
Dy. iiccountant General A&w)."
Memo No. Estt. VAudit/1-51/2005-06/415:-67 .. +- Dated: 31.03.2006 *. .
Copy forwarded for information and neCessary action t¢::- .~ ¢ y e
: 7 They arc requested tox hring  the contents of the
1. The D.A.G. (A&W) circwar “o: the Notiee, of alf Group " ‘B’ Officers
. , o - pdeployed i ficki . duyy vrith [he instruction to:collect *
2. - TheD.AG. (UC & C.A the “ption Form” pore.cally and’ submit the same .
‘ ‘ owitt ¢ lated date (o Bsii.] Sectio.
The Secrctuy 1o the Pr. Adc BT \ T (Andity, Assam ™
All "ranch Officers ‘ ; S
All Group 32* Officers (.0s .~ - L5 exeept Com, Oulicer)
All Section “ ol - ;\
Ad Notice Board - o

N A AW

OFFICE OF THE PRINCIPAL AC™H: (A, (ML (AUDIT), ASSAM, "~ -+ 0

f'

FRLIEN
- ’—-

R
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. Sir,

~dated 1! I\hmh 2006 xc[,mdmL %pn

R

Qroup

or before the 20 Apsil 2(706 .(or {i lhur ne

Enclo:

— ARUNACIIAL, L PRADIS)H A

No: Jeste, l/AudiUlZ-J1/2005-06/()5.1)‘:!
To
1 The p r.Accouqlnnl Gcncrul {A
Assam, Mnldnmgnon
T llolluln Guwulmll-29
2 The Accountany Ccncml (Audi
I‘rlpxu.l Agart; ala.’
3. The Accountang Ccncrnl (Audi
Nugalang, Kohimn.
4, The Accounlnnl C.tncnul Audis
M'mlpur, ]mphnl
Subject: Scparalmn of Common

A.s duccl(.d a copy o

ey s all uu.lfwuxcs is forw

T AU directed by Uo.ldqu:uluu offico frgh

‘D’ Oflicers uf')our omco nmy

As above,

di,

AQ \ - FA R RN S O CU“T i G
&
. -, S
(R A GIENGTRAT, (/\Ul)[ l) MEGIIAL AYA ‘
\H F\l!/ll‘ AN, S 4ON( »-7‘)' 001, )
Dated: 27, 03-2006 ‘
i
udit), :
;
0, : |
'_ i
- !
Lk -l
Do
uxdu u. (,rcmp ‘B Ollicers,
: - X
'.lc quu ulm lcxlx.r No 144 NGE'(Apn)/17-2004"

uon u[ cmnuwn cadie of Group 3 Officers jn
md\.d qu your xnlmm.xhou and neeq “$STY action.

iy nplmnu in the mducml foqu A from al] e -

Teasc 1y ohiaincd apdd forwanded 16 this Oflice wn

Lum;\ry action,

Youry f.‘%ilhl@dly, ;

s

h‘r.])vpu(y Accountyy Gclurml(/\\(hnu.)

=
etk =
o
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:/\Z )



No: 14'8—NCE(A|)p)/'17~2004”

~

ad A PANA R N

® aickop THE Comp gy, YDITOR ¢

S5 LCENERAL op INDIA,
3 10, BAHADURSH AL ZAFAR MARC, Niw DELIV-110 o2
TR URSHA ZA R AR SR DELI-110 g

————— —

‘ Dated: 24.03.2006

Te
Vh PJ'.,’-?‘C(.'.(mll(i”ll (Jt'swr;’_u' (Audig),
Meghalayy, cte,,’ '
Shillong,
Sub:- - Separatioy of commoy cadre of Group 32 Ofﬁccr:s inthe A&R and
Civil Audit Offices in North 1,5¢ Region,
Sir, '

I am to forward "_hs:rcwiﬂi_._.t-lj_‘xé'po.h'cy lor
Group 'p3 oflicers in e A&E
format of opiion fonm.

SCparation of Common cadyg of
IV Auit ofticos iy oy 1
It i rcqi_ncs{cd (l,:ﬂa'_;:lf hcbh opiiong vx'n.'
c,\is(ing Gronp 3 oflicer “

ast Region alongwith-_-a

1Y be oblaingg from aj the
3 belonging lo"_‘clqmvn-z(m cadlie

under your cadie conigol for
Permanent trangfe, lo the Civil

Audit Oftices in Mo, Vast Region ntimating ey, the

hey nm)"'_kye '-&'Vfoctﬂéd"fof‘rH.\is;mxccxmd offices on (¢

basis of their scniority-cxm_x-oplioxis CxCrCis
paca 3 of ihc policy. '

cadre strenptly of cach office and t

S by thop :ws'pcz'.insxmc:;ion containcd
2. The junior officers in cagf
m the concemed officeg a4 Pcr opliong
basis o lic deficit officeg
3.

L cadre vwho are not likely 10 pe aCcommodate
exireised by, them may be posted o deputation
a8 per instructiony Contained in pary 4 of the policy..
The actiop taken repory fhould he geqy 1o us by ] 5-05—2006. We intend (o

have ihe separated cedrey iy, place as on () !~(’36—?_(.‘(><’;.

4. Caveat i e appropuaig Lo of Judicature may be filed gy Cconsuitation
with your Standing coungcelg. '

Yours faile'tu,

- Enclo; A4 above,

Sd/-

- , -(l\gi.uﬁsh I‘\'umm')

- N N : ‘ Assistany Compivolier and

e o Auditor Generg) N)
sy/S ‘

.1:(,‘ % 11‘1/\ M"\

‘
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“against  the  required strcupth e, sanctioned  strength  mijpus

T : ; | "QB -

Policy for separation of cos: mocadie of Gronp B officery
in the A&E and Civil AwdiC O oS-y [N

e e

i Region, ' '
One time oplion ,(br.allocalion: fo o particular office may be called for from fhe
existing Group “B3* officers beicieing to commion cadie by the preseat cadie
controlling authoritics i.c. 1*\¢; (Aadiy » 2 Dalaya cic., Shillong and AG
(A&E) Assam, Guwahati. ‘T optecs il be required (o indicate their
preference. '

Vacancics in combined cadre may be proportionately disteibuted among ail the
concerned offices and the cxisting stail may be aliocated to various offices

Vacaneics
propottionatcly disitibuted in cach cadre.

Permancnt posting of Group ‘B officers of common cadre against (he required
strength of various Civil Audit/A&) offices shall be made by the respective
cadre controlling authoritics siticily on the basis of the semiority of e oflicers,
who have exercised their option: for aliocation (o sucl offices, irrespective of
their basc office.
If the number of optees for a particolar office s morc than the required stiengih
of that office, the excesy persons m cach cadre (SAO//\O//\AO/SO), who can
net b iccomimadated in fhe otfice of iheir peference agamst the required
strength of that office ay per their senioriiy, shall be posted on deputation basis
to the office viz. deticit oflices. It sullicicnt voluntcers aie not available fer
such posting on deputation basis, the Jwnior most persons in exXeess of required
stength in each cadre shall b sent to deficit office on depntation bagis.  No
willingness shall be necessaty for this purpose but deputation allowance shall Le
payable. However, they may be asked (o sive their pecfercnce for such posting
mentioning the nnmpn‘{zl’f detivit offives and ay far as possible they soay b
posted (o such deficit officen o, e basis of their senioiity mid) prcicronce piven
by them for this purp'osi;-. These pemsons shall be posicd (o :hc.oﬂﬁ'icc'o(‘}il‘.cir
choice on. the basis of L;{zbir seoiorify on availability of SHDSCGUENT vacangics
against the required strengih in such ollies: theswiplus optees shall also form
part of the cadre of theis office forwhieh oplivn was.excicised by ihen,
If the mimbcr ol optees for & pariicular olfice is Iess than the
of that office all theoptees elinii a2 Hed o that ollice. The remaining
acancics shall be filled uji e i aplees as per suideling;
laid down at 1v above. Tl v L ERbng due fo repatiation of the
dGepetationists to the office of e Chioies vall e filled up by ie concerned
ollices as per provisions comained i Recaitment Petes fo;

posts. ‘ S .'

sanctioned strength

e coneerigd

The promofions (o Group I posts sty ), sepAration of cadee shalf to tido
v the conceried offices Lrenr apeg e e

3 A"

Beible. officees of huir i,
However, o splus ofllces s fongliy srechon will booaode i HUEEHY

Splus Ciees postod (o delicit of . cndonndatiog B e nezornuedated in
i H ‘ .
ihese oilices, '

Dot recruitiment wist he dove 4.,
already placed/io be placed 1o 21

¥ A

8- ...wrzanf‘:’-"'”’.‘ Gl




commop cadre for Group ¢g- posts of
d (SrA/ACIAAOIS0) of ML Audit offices of e Indian Augiy g, Accounts
Departmep located in (e North East, If'iShri/S'rnt./Ms i
...................................... Working in the Office of the
.................. B (designatior), knowing fulty gy g5
OPlion so exerciged shall be fin,) and jx:io_‘_‘_ﬁxrﬂ;cr change 'i5 the above o'ption‘ shall be
allowed in any case, do hereby opt ¢o be' finalty allocated o the following office(s) in _
order of Preference:.
1 et
2 Oﬂiccofthe ............................................
3 i ——
4 Oﬂiccofth;............ ........................................................................
5 Oﬂiccofthc ....................................
6 Oﬂiceofthc................................ ...................................................
7. Office oﬂhc .........................................
Date - . ... N
Station: ... Designation,. BERLLTT R
O/e 0 ot

&
Q\g( >°¢}
vy




Sanctioned Strength

L SRAOSAGs i

2 AAOs/Sos in NE. Rééi on.

foth

er thanC ommercial Officers)

Pl MAA LR AL L

Nzame of the Office

“Sanctioned Strength |

Sanctioned Strength

SR.AQ/AQ:

AAOv/Sos

Shillong

2048

37+13

Guwshati

4249

113+]7

Agartgala

1244

30+8

Imphsl

1343

15+4

Kohma

643

18+5

Total

93427

213+47

AN

P
T

All ranch Officers

All Group -
AN Section

o FE

e ren® b At iy e+ e SRS

" e
o

> officors i Os .

Al Notise Board

e
s creopt 0%

RO

Sr. Audit Officer (Admn)

st s e e e s ¢ o e e
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OFFICE OF THE PRINCIPAL AGCOUNT

MCCOUNTANT-GENERAL (AUDIT), ASSAM,
MAIDAMGAON, BEL TOLA, GUWAHATI-29.

Circular Ny, Est!.l/Audit/l-Sl/Z()()SJ)()/,?_% Dated: ,20-(/'0@4

P

CIRCULAR
Subject: Separation of Comumon Cadre of Group ‘B’ officers in the Civil Audit
Offices in North Eqst Region.

In partial modilication of (hig Cllice Circul
00/394 dated 31-03-2006 and in'view of 1 feadquarter’s clarification and Revised “Option
Form™ forwarded by the Princip;x! Accountant General (Audit) Meghalaya, ctc., Shillong
under  lelier No.Esl?l-’l/Audil/lE—B1/2005-06/5()4‘ dl.l9~04-2006, the last date  for
exereising options on the subject cited above iy he revised “Option Form®™ js extended
upto 28-04-2006.

ar No. Esttl/Audiv1-51/2005.

All the Group “B* Officers (from Sr.A.0. 10 §.0. exeepl Commerciyl
Officers) are hereby requested 1o furnish the fresh options in the revised “OPTION
FORM™ 10 Estt-1 Section on or before 26-04-2006 positively for onward subntission (o
Shillong Office within the stipulated date j.c. 28-04-20006.

The previous option exercised in complianee of this office Cireular No.
l.ir;ll-I//\udil/l—5]/2005-06/394 dated 31-03-2006 1

ay be treated ag cancelled.

I this conneetion, (s following docaments on the subject are enclosed
tor information and neeessary action )

i
2

C&AG s letter Ne, 191-NG AP,

‘ AT 2004 il 13.04. 2006
Kevised “1°OR M"()/}i orriogy-,.

This jssucs with (he approval of Principy] Accountant General,

- M..-m\%.
Deputy Accountaht Genery] (A& W)

Memo No, ESUYAuditA-5112005-06/,2 20 25,

Dated: RO 406
Copy forwarded for informatioy and heeessary action (g -
' "l'!;gv are requdsied 0 bring (he contents of he
. The D.A.G, (AdW; Ciicular o e Notice,” of ali Group ‘B* Officers
C Vv ~deployed in-diehd duty Wit (he mstruction (o colleet
) _ .

The D.AG. (IC & C.A) the “Optich Form® personally and submit (e same

i within the stipulated date 1o Esti] Section.
3. The Sccrclary to the Pr. Accou11(11111’?()cn¢x';1l (Audit), Assam
4. All Branch Officers . ‘
S. All Group *13° Officers (8.0 (

6. All Section
7. All Notice Board

st o Sant A
W[f%//?ﬂ PPty

Sr. Audit Offictr (Admn,)

051 AL except Com. Officer)

X
e

R L TOPI




Anvne i u YL
(tRnned = u;)
My

A
| C:Qu_v
\." ' b - f77(/
Fhe Accountant Gonerel (A &L}, ; /
Assam, )
Guwaban — 781 029.
Subject: Scparation of Group ‘I cadres in ASE affices of NI Repion.

Sir, )

1

I am to refer o your U.0O. leticr No. AG/Sep/Group ‘B'/2006/02 dated
07:04.20G5 vc the subjoct menuoned above zad to fumisk below the clanification sought
{or therein:- ’

) Tohe actual sanctioned sticagth of Group 'B* olficers for the newly created
officcs of Mizorain nod Azunacbal Prudesh is being inumated by BRS wing
of this office separately. No ndditional post is beiog ereated for the present.

(1) Sr.A.O',AOJ’A_.AO and $.0. will be treated fonr separate eorbres and ratio of
§0:20 0 Sr.A.O/AOQ and AAO/SO Wil be maintained while scparating
these cadres. : ) '

) (i) A copy of revised option forn is c:;closi:d. N

(iv) - An officer who has given preference fog more than ond oflice for permanent
allocation will be cousidered foi permancnt allocation as pes Lis senionity
and gption exercised by him Il be canuot be accorranodated to the office

mentioned at S No. 1 of thc optien form he will be considered’ for
permanent allocation 10 the office mentioned at Sl No. 2 and so on. I
bowever be cannot be accominodited w any of tha above officesas por his
seniority be will be posted oa deputation to the deficit office(s) till he o

. finally allcestcd to any of e affice/nenuoned in the option. :

(v) It has already beeo made cleu i the policy for separation of cadres that
final allocation of Group ‘B’ offices belooging to commen eadre ghall be

" made strictly on. the basis of their scoiaxity-cum-option exercised by them
iespestive of their base vflice. :

Yours fithfully,

[}

(R. Ambglavanan)
. Assit. Comptroller &
. o Auditar Geperal (N)
' \J

R ¢ .
No.19 -NGE(App.)/17-2004 5" fated 13-06-2006 °

Copy alongwith n copy of the AG(AdL)Assun, Guwabati D.0O. Jetter dated

07-04-2006 is forwarded o the PAG{Audil), Mcgbaleyn cte, Shilloag fur nformation.
: . . ) : (A r:.x)‘nvanar)).
o . .- “Asstt. Comptrollar &
. \\ ¢ Auditor Genernl (N)
B . RYS% Y

;‘»’_m'l"t’

Y

v
D

e aaanvat (CANTITEI Iy )
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FORM OF OPTION

In the event of separation” of - ¢

Xisting common cadre for Group ‘B’
(Sr.AO/AO/AAQISO) of '

The civil i'/\udii oftices ol 4y

Depariment located in the North East, [ Shri/s

posts of

¢ Indian Audit & Accounts
m./Ms.

..............................................................

M R N

...... sreeseen (designation), knowing fully that the .
option so cxercised shall be final and no further change in the option shall be allowed i ' *

nally allocated to the foll

any case, do hercby opt to be fj owing office(s) in order of

preference:-

l. Olfice of the

..................................................................................

2. O OTUC i o
T dnd $0 on
Signature....... !,
Date . Name.... L s
Slation: ............ e Designation.................... e
" S Othe
Lmployee No. ...
' Y
t , "
! ! Il EAEEN T ¥ \ '
Mo et ) v o
e nffioe % e Yen C o
iy "“ﬁw; "flery ¢ e o
: N N R ;e ey e
. ) ‘{'.‘.' 3‘.m(}';ﬁ1&' o ' . ﬁj"j‘ e -
éll“{?".",ﬂ-, RS o ’

-

? FERET I

B

>

| . . S Audit Offiety (f\dmn.)

]
i

-



. EREE
r

LRSI APE

e V=2 dyuys N
: e A “No. 221N ok
/ . MHLML‘*’J“L“—- Q0 - 0.221 NuL(App.)/l?-ZOM/\ AN
D ' o 4
et . <
f 3ail (h-m:""'“\ .‘1-:1.‘\:,«’&3"7.“ e % Wom wm aﬂ m > ‘Q
SRR ' )
The Accountdnt Genernl f\/;\udir),
Tripura,
Agnriala . e J'
. . ! L - gl
. - ";f.“;‘ w:'u :‘. il
Subject;- Separation of Group ‘B’ cagres in offices of the N.E. region. . ml@{
Sir, - \. n ‘j‘!_
' CT - lam directod 10 invite a relerence (o your office letter No., Estt(Au)/)- !
49/2006-07/80 dated 12.04-2006 on the above mentloned subject ahd to furnisi
below the clarification sought for therein:-

0] In first line of
. the word “sanctioned strength"

() . 1An. officer, who has given p
S pcnnancm.-,nllocnllon, will be

' per his scniority and option “cxercised by him,

para V of the poiicy for scparation of Group ‘B’ cadro

may, bo read &s “required strength”, -
reference for more -

considered for permanent allocation as

. bermanent allocation to the office mentioned at S, nd $0on. If
\Q ‘-Q\’\ ‘bowever he can not bo accommodated to anv'of the theso dificas 5 pe
[2/ his seniotity and optj

on
‘ 1o any .
i hed.In the option #gainst the subsoquent vecancy ‘arising (o the
concerned office (s). : : . ’ .
(i) 7 Once the officer is permanently allocated 10 .the office of his first or

subscquent choice in the option {orm, such allocation Is final and no'-
Sfurther cangs wilif be aliowed. ; :

() As no fusther promotion Wwill b made in surplus offices till all surplus/
Optees posted on deputation to defiek offices are accommodated, the
corsxmed, stplus offices’ Will accommodate their surplus optoes
0gainst subsequent vacancics e

) $tA.0, AO, AAO and SO will be 1reazed four separate cadres for the
. Pupose of allocation and the ration of 80:20 in Sr.A.Q/AQ and

AAOISO will Lo maintained in cach office whije scparating these
cadres.

(vi) The sauctioned strength ang PIP for the newly created offices of
Mizorun and Arunacaha Pradesh is being intimated by BRS wing of
!hi:s office, N eddittonal post is boing created for tho present.

(vil)  The officers who are presontly on doputation to other offioes will be'
atlocated (o the offices as

per thelr seniori ty-cum-prefercace. Thay wiil
be repatriated from the borrowing cffice(s) to’ thoir allocxted offios
subject 1o avallabllity of vacancy In that offico. No Supemumorary post
will be creared in any office. , , © A :

L ¢

L 3
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I8 1o requilred streagth.for the
post iz being created for the presont.

Yours falthfully,

+Sd/=
(ASHUTOSH JOSHI )
Assistant Comptroller and
Auditor General (N)
Endo. No. 222 -NGE(Appy4-2006

Latod 24.04.2006
Copy along with a copy of the AG(Audlt), Tripura, Agartala Ielter datod
12.4.2006 is forwarded for Informatlon and nocessary action to:
1| The Pr.AG (Audit), Meghalayn, Shillong-793 001
V2 The AG(A&E), Assam, Guwahatl-781 029
- Tho AG(Audit), Assam, Quwahati-781 029 with referenco to scrial No.10 of
“ the AG' fetter datcd 12.4.06,
4. Diroctor (Direct Texes) ut Headquurter with roference 1o sorial No.10 of the
AG's Jetter dated 12.4.06. .
3. Diroctor (Indirect Taxos) at Headquarter with reference to serial No.10 Of the
AQ's jetter dated 12.4.06. .

OSH JOSHI)

purpose of

Assirtant Comptipller and -




OF THE PRINCIFAL ACCOUNTANT GENERAL (AUDIT),
ASSAM, MAIDAMGAON, BELTOLA GUWAHATI-29.

o . Estr] Au/1-51/06- 07/498-499 Dated:8" May 2006

' «z{)’gﬁu : .

General Secretary, |

N Civil’ Audit Association, AAOs/SOs /
Civil Audit Association Group C’' & ‘D’

|

|

e

O/o the Pr. A.G. (Audit}, Assam, Guwahati.—.’zg.

Sub: Separaticn of (‘ommnp cadre of Group B’, ‘C’ & ‘D’ staff in.
the Civil Audit Offices in N. E. Region.

Sir,

[ am to forward herewith Headquater letter no. 1722/BRS/15-
2006 dtd 27" April ‘2006 along with redistributed sanctioned
strength  and  P.LP. ‘)cuwc.l officc  of the A.G.(Au) '
Meghdlaya//\runadml Pr ddCb}‘/M‘/()Idlﬂ and Headquater’s letter ne. ?
221-NGIE(APP)/17-2004 dtd.25 Api’ti‘ 20006 xr‘g,ardmg clanﬁcatxon«.
sought for on.the oubjcct ¢1tcd above for your irfformation.

This 1 1ssues with thc app1 oval of Prmcxpa‘ AAccount"mt General.

| ~ | E | ~Yours faithfully, o e

| S_(:ﬁ:i()r.Audfit Officer (Admn.)

. o
NN AT W L

// I, g e . v
l _/‘ ‘ "‘. .
Yepuly Accountant Geaerzl ’Admn) 2

iy
1
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OFFICE OF “fHE: Ct)MI’IROLLLI§
AND AUDHOR.GLNH{AL OF INDIA

{bato

Tle Pr. Accountant Genetul (Audit),

Meghalaya, , '
Smlkmg. e ' A f_
Sub;ul' .Segmruuuu of wmumn cudlc ul G oup i3 oflicers in e Civit Andi uﬂm,s in
A Nonh I:asl Region.,, v _ g
:’; L ) L o . .
sie. = |

U5 lam ducc,ted % ifivite: rdorcnoe to your oihw letier no Fstt«UAudtt/l 3-
I‘!l?.OOo 2007/03 dated 28.3:06 on the-gbove:cited subflect The new saiictionod strength -
aiid Persang- -m-position for e rhrewumu,s viz. Meghalaya, Arunachal Pradesh and
Mizoram has been lixed as per the stutement cuclosed. The redistiibuted sanctioned
strength miay picase be noted in your eflice records and the stall and oflicers may
accordingly be posted in cach office at (e L.uhul

Yours fithlufly,

{
|
4.
(LALIT KUMAR) '
Adtnmsiative Ofticer (BRYS) ,f
|

No. 1725 BRS/TS 2008

Copy for intormation und necessary action Lo o , ]
A .k e many i :
G (Audit), Arunachal Pradesh , 6 i )
AU (Audit),. Mizoram : ' : v

A SrA0  NGE (Appu)
4. IS 1o PD (Staf)

i e ( %L/ ) e

/\duum\hdlw' 0( fices (BI\S)

1LY

0. dg1339g Juh\ R EETE Teddt - 110002 oL ' i
10, Bahadur :.hah.. .Jl-ll’ taary. New Du: Iln-nmooﬁ ' '

Do o/z;m -1 T . .

DAl ’//m ) :
YAV B
Y:b @ ' ) . wr o
o s -

.“'; t‘h

S 1)<~,.u'v Atcountags Gonergl ’Admn)
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D.x.mbubon 07 .:ancbonod Mrengm and PlP betwigs

e , AYdLOtices Iy
Cadre § 3~Mcghoa d ‘lArlmd(‘hé Pradesh .__Mizoram Tolaf
LSS TRiP (ss B S ~
Sr K?S/AQ_“ — 12 M
AAO/SQ‘--‘-‘B_‘———ﬁa — -.'-—21 M{s . 2)
Sr.ATSr CO G T
O T e I ) {
b’fz/OEb T 30 N
Welfae Asstt e AT
AM! Carf-laker 1]
Steno . '
Fingl 61 Officar :
 Senlor Translafor
| Junior Transiator "
lmdc __y_g’st
' a
l' u 1
, i
|
Sanction of mouginal culray ¥ may be wm;idcwd'at a later slagy :
’ |
: i
. I NIt
. ‘ | |
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Subject;:

Sir,

(®
: ()

o T A
T

P AR ¥ L

‘ ; Gy -
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(vi)

© (vii)
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" Scparation of Group ‘B* cadres in offj

i I
49/2006-Q7f80 dated 12-04-2006 on
below the olarification sought for therein:-

. permanent allocation to the office mentioned at S1. No,

. futther cl:angx'will be aliowed, ,

(iv)

Al
Rl i

4
s o0 e

No. 221-NGE(App.)/17-2004 /@ >y

215 -OFFICE OF THE COMPTROLLER |
1}, AND AUDITOR GENERAL OF INDIA, .

: AT
RS-0 Y. 2eof ‘-

% i

Fax /5 pecd Post

R
Deta

Tripura, ’

Tho Accountant Generul (Audit),
Agartala

ces of the N.E. region,

am directed 10 invite a reference to your office letter No. Estt(Au)/]-

the above mentioned subject ahd to furnish

In first line of para V. of the policy for scparation of Group ‘B’ cadrp ;
the word “sanctioned strength” may, bo read as “required strength”,

An officer, who has given preference for more then one office for

penmancit allocation, wijl be considered for permanent allocation as :
per his seniority and option exercised by him. If he' can not be Co
accommodated to the office of his first choice he will be considered for AR

however he can'not be accomrmodated to anv of the th

In the option agninst the subsexiont vacancy arising in the
“concerned office {s). ' ' )
Once the offices is permanently allocated 1o

dhe office of his first or - . = -4
“Subscguent choice in the optlon form, suc

allocation is final and no-- °

. . . ]

~As no further promotion wi

8gainst subscquent vacanccs,
STA.0, AO, AAO and SO wilf be
purpose of allocation and the ration of 80:20 in Sr.A.0/AQ and
AAO/SO will bo maintained in cach officc while Scparating these
cadres. .

The sanctioned strength and PIP for the newly created offices of ;
Mizorain ang Arunacahol Pradesh is being inti :

this office. No addidonal'post i3 being cre
The officers who ‘are presontly on deputation to other offices will be’

‘¢S a3 per thelr scniority-cmn-pmfamoc.'fl_héywu
the borrowing office(s) to' thoie allocatad ‘offloe

Lo
d

10, NGIGRUE SR sl 7 e =110002
10.';Bcihndm Shat, Zafg? Marg,; Now Delhi-11000 £
oy G e T .

L i
LN

‘

y
Jr

S Deputy accountant General (Admn)
T S



N

06 ie forviarded for §

idit), ura, Agarala Ietter dotod
( ; nomation ang nhocessary action 10: - -
W T The PrAG (Auditj, Meghalaya, Shillorig-793 001 _
" The AG(A&E), Assam, Guwaharl.73} 029
4 The AG(Audit), Assam, Guwahatj.

, _ 781 029 wip referenco 1o serial No,10 of
the AG's fetter dateq 12,4 g,
Director (Dipect T

axes) at Hoadquarter wlith rofer
AG's letter dated 12.4.06.

e (AN\\\'EY\LA R — Cow

NS - existing - vacancips proportionately 7V
istribited in eaoh eaddre ‘i ho requited strength for the
fcparation of cadro, No

wWivvzsvgg .

| of L
additional Post is being created for the present. J}O -

" Yours fahhfu]!y,

Sd/e- RS
( ASHUTOSH JOSHI) . .
sistant Comptrolle_r and

Auditor General ()

Ag

Dated 24.04.200¢

ence 1o serial No.10 of the
5. Director (ndirect Taxos)

‘Taxos) gt chdquxmcnwim refc
AQ's letter datad 12.4.06.

NZ.A gt

fence 1o serial No. 10 Of the
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adequats space for Oflico .md sall awwter are available) the Principal Accouataat

- % Bomesi.. AGL (%) pem
s

'Q&*I:-'zv. BUFT 4 i LAY \\ RIS .v. Y, PR "gﬁ&‘.ﬁ'-?ﬁ)
GFEICT G TH P s DAL 'x'.\ CART GHUNERAL (AUDVE). ASSAM, A

\’!.\“l”‘r"l ."-" .zu",.- LLLUW AT A /«‘) ) \/\

(:I!I"..'(.i"{.‘) Q. l..\lx H/UUI-{ OB AR

Qated: Q07,2004

Sithjece Separatini of Tumian G B (

Aaies against e \udit offices of
the Ivortin Moy

Cengequent npop 'rl.ca.giz:.':,:.‘i.wr’s eoffice devizion to ostiblish soparate -
OIS i Adbtiuniiid Fraces o i "'\.:h s Vs fndicn frone Stong, woti?

Generai {Audit), Megholava, -1c.. Siitiong beng Thaits Cotwolling Authority hay tnvited

fresh optios from all Gr-<i Qi fother lh.w Supervisesy for ther Gy allocejon to
" i )

differcat Audi ()iIa.g WI'NLE \'.u\ nne wc:ln( Y] nu'nlic,u of common G’r-‘-B’ (.)adrcs.
_,;,‘1‘, Loaw Bhase

in view of .dw\.. 111 the ipeumients in Gr-*B* podts (from bO to Sy, A.O)
of thiy Orucc bomv un cominon sad, | ¢ liereby astied Lo exercise their option afresh in
the preserived faem Cavadiadle in, } st } B Ao} on o Brfore 19.7.2004 so as to enable
this.offive te seind the fiash optisns to Gl ang Otice by 227 (")4 DOSILIVCY.

' The optiens  wicieined warlier in

respeuss o ihiv Office  Circular
No. Hell3/Anait/1:61/03-09/275 cated vh.)

1 2903 stand cancciod.

£
(Aulbority:  Crincipal /s cessuntans Coner Gvdiyy's erder u.)t"u 05-07-2604) ' |
F o
/ [ A }" T "
' A, —I\\ i I e

'

3r, Ucput» Acwmstcmg (‘mex a (Adma)

Memo No. Estr, 1/Au/1 SLAS-0I/1178-1 056 o © Dated: 0607/2009 .

L The Peacipal Accountni Goneral (\uJﬂ}f'McU!m!'L\';l ele, Shilionz, He is .
“vqucstcdlo ahinge (o0 ol te fiash option leon the Ui[nrus of lhxs office
who we off (k'pm.nm'x,n SR Ny nn,‘ Rk end. : '

2. S DAG) l\u\x uil\; lnu are regud 5.411‘)[, g the contdnts olthe
\ 1t
3. fe. DUALG (((Je (“\ W TR L PTEE I ll\» K xw'vl"om of Wlithe Gk Offices '
3. : S . D A. l ’( & R ! i)i wea \u(“\l ‘u\«h »1b"\'\ul tllib U\g"“)’ (’t ﬁCId _‘ : 4
l Gutivs i Lo cuaole thent 1o exuidine ieir Siesh "
~ - Opticaer within the stipulated daie, : i
S0 Seerctay o PIhqu,.u SYEREIHI, (' soval LAUdit) Assam., . .
6. 9 ’\(‘U\du aj. e .sh...mnn:x i ... Uy ‘v'g!\(c r of option like previeus cocasion -
died QiSO prapaee o s oi ”Inu T VI imd ensurs sendieg o'the optien papers ¥ oo )
50 LRG0T CeISTId o " ‘ :
7. Al Group B’ Otficers Jq)lnn P, «1 Section/Branci,
8. - Notice Board ut. . o - n",’ !
X . ¢ t :
’. U [';i* ! . } AR
a // "‘*\’ e
\¢C. L Se. Deputy accountant Genorz! (Admn)
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FORM OF OPTION

In he evenr of separtion ol edxting comunon cadrs far Group “B* posts
(excluding Supecdsors) of the offices of Indim rudit & Actowts Dq)artmmt locatedd in the
Neths Esst, I SwiSowMs ... ST working

in the office of the Pr. AS/AGS. DAG (it

e (designation), do herby opt to be nally allocated to the office of the
. AGUAGISL DAG (Audity ... e knowing fufly tha this execcise of
option shull be flnal and in no case Whatsoever it vkl be changad

2. In case, 1 am nct miially alfocwed 2 the fist instance to the office of my first
option exercised above for want of mesncy, [ iy, il wich tne 1 am fndly allocated to the
ssid office, be allocated to the following offices in fhe order of prefesence

T W) Office of the Pr. A.G./iA.G/8r D.ALG. (Awdit)

............................
-

() Otlice of the Pr. A G/iAG/Sr TLA G, (Audi

(Swna ure)

1
\ i
iy

e emmte e L ier s e ek See gl e Ny £ Gt e e dmmt st S bemmse e o e sme | g im et ey 4o

Dm ;aaatn-aocvnauta'.looa | : N .

-dn(' vafesstesesa uc.noa-u-ooonoa.-nauorloo-n-.--oc
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OFFICE OF THR ACCOUNTANT GENERAL (AUDIT), ASSAM,
' BD&ID&MT‘J’; ON. BE T '] 0? A, CUWAHA\TI 29.

Clroutar No. Estt—I:"J.ud.L'C./l 1/()3._fm «zvr D?&?d Gm"’m
The’ 3py Noy.;mber 2003

Subfect- Sepnriflos of- Coman Group-k° Cadres amongst the Andit Offices of the

mh Rns‘
- Baghie S . C
The Cadre Cmtrollmg Amhomy viz., office of the Principal Accountamt General™;
cl Fx -

(Audxt) I\xegha!,:ya m. Sh&mg Las irnmat»(. that considerng e problams of cadre
: . mamagemont ising ov,t of commimon cawren of Group ‘B posts in the Audit Offices of the North
(’_ Il Eagt, e Headq\m:em Ofﬁce fras _‘ deociced to eeparafe the common Group-B’ Cadres ﬁom
f section Officers to Senier Audit Officers {excluding Supervisors) in the Audit Offices of the
! th. Eagt hithero controlled by tho Principal 'Ac.commnt General  (Audit), Mephaiays efc.,
Sbdlong. '

Accordingly, following iac!s e ._z,.*t 0 s_.he notice of sl concernedh

(a) Ome time nonr-chmgesble uption iov aifocation to a particular office localed i the
Morth East shall be obtained from the existing wis .m*smt" from Section Officars to the Semior »
Auwdit Officers placed {'i‘.cw,s.ﬂcmu st ufﬂwr* fncading Cwse on deputstion and furelgn

service). The mcumbamwhou!d algo exercise thelr sooue + apd third p cﬁ:mnces

-
B
LA

it Tie Officesd. sl be Focaied 0 G ofice of m.a*kao:ce on e basis of gugonty-

|
I
]
i

curn-firt preference. Hav*fmr w'xert Gie nupiber of uptu‘; for 4 particular office is more than
the sanciloned ' strength of that office, the excess ppind snaii be k"pt i a Waiting list for fuhme

accommodation in the qﬁce of their choice.

o,
i v . . v

{c) . The Wit s persens 'shatl form o pool’ st the dispesgt of wostng cadre
controifing mithorities '(i.c,,thePn}_idpnl Accountut Genenui (Andity, Meghalay: - oIC, Shillong)
.;pratBl,\z to deficit oﬁ”mﬂws,r it altematly """“‘J"!”‘"‘_ ' subject  to  adnindraiw o

conveniance, till such mne thev are aceanEodated i mas offices 2(;JI‘ choice.

‘ s Wﬁ!\ a v*w’ 10 zm“‘m“mm “the shéve scheme of separeiion of cedres of-

Group'R’ offices, an th? ptesem Croup-D* officers (Srction Officers to Semor Audit Officers

ot
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av of i‘ms oﬁra %o hereby directed ERAICIS®

en® within one momhm the date_of issue of

. m; de samg within & he supu‘md pemd to the
-I Sechon who shrli muirtain 8 Regisier of Option to be signed by both

h:dndmg those o= tﬁspxm«'. o o"z mmm‘ ]

Am Audit Officer, Bstt
mequm xnd th.. mmwg Gmw‘ ior records.

Mmum:lt Ganem! (Audit)'s ordar dated 23-10-2003 m File No.

(Auﬂsml:.- %
MJIW-SIIZOOWI mPI% )
! ’Wﬂh‘
o ‘ sa/- -
' e w&*w: ; ’ 8r.ncmty Accmuant(;mm}(gm.
MmoNo. ::tt«»I/AudiL/ 1«-51/?003-04/ : Dde& 3rJ Ndvcmmr~f*2003 :

q 3205‘3273. .
T memmm ond n@m.a_gm i

1 The Principal Accountent Geneal (Auén). Meghalaya etc., Shilbng-L. Heis requested 0
obtain the option from the oﬁcms on  deputation/foreign service from his side. .

Secetay to the Accomm Gensret (Andit), Assam, Guwahati-23.

?;g?‘mymuo C‘m*rm ! They @O rwaam tc bring the comants of thBA :
' | ihe imowiedgs of ul e Group-B* Officers “depl
S

Deputy Accomﬁmﬁ@mal J\ &), | flekl dmy ‘with the instaction. that the” officers ishoy
pesUnARY collest md submd, -the, option papE’ wﬂm :

D t'fAccomtantf esmd L
P g L sﬁp&ﬁnted dnte o AAo,Es'x'r-x ‘Section

(W&C.
udit Oﬁ.a' (Adnm) Ha shtw!d prepare 4 Jist ‘of oﬁh,ers on leiwe :md e:sm‘e

Sr.
sa)dmg of the opnm paper to mem by Rmmed Post. | .
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OFFICE OF THE COMPTROLLER AND AUDITOR GENERAI, OF INDIA
NEW DELHI-110 002.

No. 108-N.2/127-88 Dt29 Feb 1990.

To
The Accountant General (A&L),
Assam, Shillong-793001.

Subject: Posting of Section Officers/Assistant Accounts Officers to the office
of the Accountant General (A&E) Tripura, Agartala,

" Sir,

I am directed io refer Shri SK. Chakraborty, Accountant General
(A&E), Tripura d.o. letter No. Estt/Restructt/1-1/1983/Vol. 1/2665 dated 26/12/1989
addressed to you on the subject mentioned above and to reqest that as far as possible
the Section Officer Grade Examination passed staff of Accounts and Entitlement

offices in North Egstem region of their promotion as Section Officers may be posted

in the offices from which they passcd the above examination,

Yours faithfully,

Sd/-

(R.N. BANDYOPADHYAY)
ADMINISTRATIVE OFFICER, ()

>
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CIVIL AUDIT ASSOCIATION, AAO’s/§
- . (Recognised ag per C.C.S (RS Riles, 1993)
OFFICE OF THE '=PRINCIPAL5A5CCOUNTL§NT

LA ANT GENERAL (AUDIT),
ASSAM, BELTOLA, ¢ UWAHATI'- 781 029, - -
. - No.CAA/GB/ 4 SR | Dated. 25.4.2006.
: 7o, e S

The Pr. Accountany Gen

éral (A utiii), ?‘
Assam, Guwahat;, .

Sub:  Separation of Group B Officers z:li N.E. Region,

S ir,

I'am to forwarg herewith a copy of the ICpresentation on the subject cited above. The
copy of the same may be forwarded (o the C&AG of India and cadre controlling authority i ¢, :
Pr. A.G. (Audit), Meghalaya, etc. ShillonQ. L
Yours faithfully, >
J s :
9K L
) General Secretary
1 ! ;
\ . '2
\ S ‘
G 2 A\
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CIVIL AUDIT ASSOCEATEON AAO’s / SO’s (CIVIL)
_ (Recoghised as per' C.C.S (RSA) Rules, 1993)
OFFICE OF THE PRINCIPAL. ACCOUNTANT GENERAL (AUDIT),
ASSAM, BELTOLA GUWAHATI 781 029.

No. CAA/GB/48 o Dated. 25-04-2006

To :

The Comptroller and Auditor General of India,
10, Bahadur Shah Zafar Ma.rg,

Indraprastha Head Post Cffice,

New Delhi ~ 110 002.

Subject: - Representatlon rcgardmg staratlon of cadree of Group ‘B’ ofﬁcers in

: North-Eastern Reglon

>

Sir,

With due th'n'ogr. dna_'l)umbic ‘;s*ubmi.%sion l.licgto lay before your gbod self the

following few lines arising-out ofthe H'caﬂ’dquwurwrs“ 'dccislicn rcgarding separation of common
cadre of Group ‘B’ ofﬁccrs in NE Rcyon communicated vide Headquarters® Office letter No.
144-NGE (APP)/17-2004 datcd 24 03.2006 for kind consideration and sympathetic action at

your end -

i ~ The proposed policy of cadre scpa*auon formulated: by Hcadquartcrs office

on seniority basis by lgnorm}, the b:tsc office conu,pt would causc a huge-displacement of

Group ‘B’ Ofﬁccrs in thc olﬁcc of the leup‘xl Accountant General (Audit), Assam,
Guwabhati. There would bc ;,rcat difficultics and untold sufferings for the Group ‘B Officers
who will be displaced from this officc they arc serving since inception. This is more ‘painful

for them, who had alrcady lmnsiumd to dillerent oulslatmns on various occasions under the
existing policy of common cadre of Group "3 Oilnws Further, duc to perceived surplus

optees the promotional avenues in all cadres of Group ‘B* Officers arc bound to be

i

jeoperdised. - |

2. Howcvu nfthc hcddqua:tus oﬂm mlcnds 0 separate the common cadres of
Group ‘B’ Ofﬁcers the 'same - ‘may be ma«.k without displacement of Group ‘B* Officers of

this office with duc consideration to ensure their timely promotion.

on 3
!




‘ If the creatlon of Audxt Ofﬁccs for Arunacnal Pradesh and Mizoram is

sonsidered indispensable, thc fiew Audxt Off ccs of Arunachal Pradesh and Mizoram may be
created with existing manpower, Whl\nh -is catcmg, to the need of the proposed offices in the
combined office of the Principal Accountam G( neral (Audit), M Meghalaya, Arunachal Pradesh
& Mlzoram. It is worthy to mention here that, the Ofo the Accountant General (Audit),

Assam Guwahati was created in 1997 from the crstwhile officc of the PrmCIpal Accountant

invited from the officers in Nag,a!and Tnpum and M.mlpur offices on that occasion though

the officers were in common cadre.

I, on behalf of the Cwnl Audit Association, AAQ’ $/8O’s (Civil) of the office
of the Principal Accountant General (Audnl) Assam, Guwahati besecch your high. office 1o

kindly keep the entire process of cadre sepa:al:on in abeyance and frame a new acceptable

policy of scparation of cadre after giving duc cognizance 10 this Association’s view.

O : General Secretary

| Yours &W ‘ “
7
f <

i
i
1
}
}
i
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Statement showmg the position of AACs posted in Guwahati

T wa
Eaa

as per semonty

ANNEXURE-J 55—

Kunu Choudh@w

L. - [28-02:2010 {-47.] Saradindu Paul 31-12-2016
2. | Dhirendra Ch. Paul | 31-12-2011 48.1 Arup Kumar Paul 28-02-2017
3. | Ranjit Paul 31-01-2012 49, | Pradip Kr. Dutta 31-01-2021
4. | Bipin Ch. Pyjari 31-01-2012 50. | Debabrata Saha 31-10-2024
5. | Jashabanta Choudhury | 28-02-2017 51. | Pradip Chakraborty 31-07-2021
6. | Mriganka Deshmukhya | 30-09-2014 52.| Dipu Bora 31-08-2028
7. | Pradip Kr. Chakraborty | 30-11-2016° 53. | Pratap Ch. Barmah 31-12-2007
8. | Bhabananda Pathak 31-08-2010 54.} B.B.Deb 31-08-2014
9. | Kiransashi Das 28-02-2010 5. Balai Kr. Chanda 31-01-2017
10. | Subhash Ch. Dutta 28-02-2011 56. | Rupen Kr. Kakati 30-11-2019
11.1 S. PaulChoudhury 30-04-2010 57. | Hitesh Kakati 31-12-2028
12. | Subhash Ch. Paul 31-01-2010 58.| Sibotosh Bhattacharjee | 28-02-2028
13.1 Mridul Kanti Hore 1 30-11-2019 59. | Lakshmi Buragohain 30-11-2010
14.| Bhaben Ch. Kalita- | 28-02-2016 60.1 P. K. Moitra 31-01-2018
15.| Joy Prakash Kumar 28-02-2016 61.| Subhash Bhattacharjee | 31-12-2018
16. | Surya Kr. Bhagawati 31-01-2009 62. | Biprajit Purkayastha 31-03-2027
17. | Debashish Chakraborty | 31-07-2011 63. | Partha Sarathi Gupta 31-12-2029
18. | Khagen Gogoi 31-08-2017 64. | Faizur Rehman 30-11-2027
19. | Binode Kr. Hazarika 31-01-2008 . 65. | Biswadeep Chakraborty | 31-05-2032 .
20. | Govinda Deka 30-06-2009 66. | Sarat Ch. Das 31-07-2010
21. | Nazrul Islam Laskar 31-01-2017 - 67. | Guna Ram Kalita 31-05-2015
22.| Jayanta Shankar Paul | 28-02-2016 - 68. | Birinchi Kr.-Sarmah 31-12-2016
23.1 Nurul Islam Pramanik - | 30-06-2016 !69. | Biren Boragohain 28-02-2017
24.| Ashim Jyoti Dutta -~ | 31-01-2018 - 70.| SnehangshuNath -, | 28-02-2029
25.| Tapan Kr. Sarkar [ 31-03-2023 - . 71. | Subhash Kumar 28-02-2029
26. | Madan Ch. Nath - | 31-03-2008 - 72. | Srikant Lal 31-08-2030
27.| Tapas Kr. Dey 1 28-02-2010 - 73. | Nani Gopal Paul -| 31-03-2010
28. | Motilal Das- - 4 31-01-2013 1" [ 74.] Babul.Ch. Das 31-12-2016
29. | Lalit Gogoi - -] 30-11-2017 75.1 Swapan Kr. Bose: 31-01-2014
30.| SMS Ahmed 31-10-2019 . 76.]| Naba Kr. Bhattacharjee | 31-08-2018
31.| Debashish Bhattacharjee | 31-01-2023 77.| Binoy Kr Das 30-09-2015
32.| Mukul Baruah;, :': 30-04-2012. 78.| Samiran Chakraborty 30-11-2018
33. | Nibaran Ch. Gogoi | 30-06-2016 - 76. | Sudipta Das Gupta 31-05-2030
34. | Subir Nath Mazumdar | 28-02-2024 ' 80. | Jayanta Ghosh 31-12-2029
35. | Pradip Goswami 31-01-2018 81.| O.P. Upadhyaya 28-02-2031
36. | Nausaad Ali Ahmed 31-07-2016 82. | Jishu Bhattacharjee 31-12-2017
37.| Subhash Deb 30-06-2017 83. | Biswajit Choudhury 30-11-2029
38. | Prativa Rani Das (SC) 31-01-2027 | 84.| Sebabrata Mazumdar 30-06-2029
39. | Subikash Dutta | ; 31-07-2019 "85. | Ranajoy'Bhattacharjee 31-05-2029
40.| Alok Acharyya " ' 31-03-2029 "

41.| P.C.Barman - ' 30-11-2008

42.| Bidhu BhushariDas 31-12-2012 )

43. | PK.Kuri b 31-08-2017 §

44.| Shyamal Kanti Kar 1 31-10-1013

45. | Ubedur Rehman | 31-12-2019 .

46. | Ratul Ch. Bora (ST) 31-12-2028 '

-y ———— g e L




Anmxw - K |

Sanctioned Strmgth of SR,A ()s/A Os m’AAOs/Sov in N, [‘ Reg:on ' V/:)’A |
{gf_l_)er lhan Ce omrmraal Officers)

 Name of the Office smuomd btrength | Sanctioned Strength '
Guwahal : - 42+9" BNTETSY

Agariala TR T 0w SN

Imphal _; ) BNED — 15+4 i

Kohima | T T 18+5 E :

Total | 93+27 A 213+47 |
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BEFORE THE CENTRAL ADMINISTRATIVE TRie: ~~

GUWAHATI BENCH GUWAHATI ‘

M‘%

SR

SHRI BIPRAIIT PURKAYATHA & OTHERS
.......... APPLICANTS
VERSUS-
"UNION OF INDIA & OTHERS -
........ RESPONDETNS

WRITTEN STATEMENT FILED BY THE RESPONDETNS
1) That the respondents have received -copy of the OA and have gone through the

2)

3

same and have understood the contentions made thereof. Save and except the
statements, which are not specifically admitted herein below, rq,s{S may be treated

as total denial. The statements, which are not borne on records, are also denied

" and the applicant is put to the strictest proof thereof.

That with regard to the statement made in paragraph 1 of the OA, the respondents

beg to offer no comment.

That with regard to the statement made in paragraph 2 of the OA, the respondents
beg to state that in terms of Section 20 of the Administrative Tribunal Act, 1985

amended from time to time a Tribunal shall not ordinarily entertain an application

unless it is satisfied that the applicant had availed of all the remedies available to
under the relevant rules as to redressal of grievances. In the instant application,
the applicants have not submitted any application/appeal to the appropriate higher

authorities for redressal of their grievances.

&

On this ground alone the Hon’ble Tribunal may bc pleased to dismiss the

QA with cost.

4)

That with regard to the statement made in paragraph 3 of the OA, the 1'espondeni:s

beg to submit that in view of the statement made above the guestion of limitation

does not arise.

B

;‘%i
OANO. 197/2006 ;S
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5)

- 6)

7

2

2 ' :

That with regard to the statement made in paragraph 4.1 of the OA, the

respondents do not offer any comment.

That with regard to the statement made in pa}agr_aph 4.2 of the OA, the
respondents beg to state that the applicant should have exhausted all official
channels for redressal of theﬁ‘ grievances before moving the Hon’ble Tribunal. As
they have not exhausted all official channels, the instant application is devoid of
merit and on this score alone the Hon'ble Tribunal may be pleased to dismiss the

OA with cost.

That with regard to the statement inade in paragraph 4.3 of the O the fespondcnts
beg to state that up to the level of supervisét the cadres had already been
scpara‘ted with effect from ‘01/09/1981 amongst the pﬁices of Accountant
General, Assam, Meghalaya, Arunachal Pradesh & Mizoram; Tripura, Manipur

~ and Nagaland. However, on passing of S. O. G. Exam from any of the aforesaid

offices, a combined seniority ]ist_is prepared for promotion to the grade of Section .

" Officers and on their promotion they belong to the common cadre of Section

8)

Officers of the office of the Pr. Accountant General, Assam, Meghalaya,
Arunachal Pradesh & Mizoram; Tripura, Manipur and Nagaland. Thereafter, their

L N
names are shown in the Gradation list of Group ‘B’ gazetted and Non-gazetted

and subsequently they are.promoted to the cadre of Assistant Audit Officer and

avague term,

That with regard to the statement made in paragraph 4.4 of the OA, the

respondents beg to submit that there is a definite joint cadre in existence in the

case of Section Officers/Assistant Audit Officers/Audit - Officers/Sr.  Audit

s

- from the above that the term common cadre has got a definite meaning and is not °

Officers in the Audit offices, the Comptroller and Auditor General of India after

total application of mind asked all the officers of the N. E. Region t'o: exercise the

choice of place of posting, _The officers of all the offices have orders of their

seniority. When, however, the nurcber of optees for a particular place was found

to be in excess of required strength, they were posted to deficit offices on

_deputation basis. Thus the respondents submit that there was no unfairness or

arbitrariness in the separation of cadres.
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9) That with regard to the statement made in paragraph 4.5 to 4.9 of the OA, the

respondents beg to offer no comment being matter of records.

10) That with regard to the statement made in paragraph 4.10 of the OA, the
respondents beg to state that with opening new offices as stated in the aforesaid
o | paragraph the Accountant General, Assam, Meghalaya, etc., Shiflong used to post
| - offices to these offices on tenure basis from amongst the section Officers of the
common cadre. Thus béating the bruﬁt by the officers of any}individual offices is

not based on facts.

11) That with regard to the statement made in paragraph 4.11 of the OA, the
respondents beg to submit ﬁ\at the Group ‘B’ officers of the N. E. Regton belong
to the common- cadre and for the sake of adm:ms!rairve faimess and fair play, all

the officers were allowed to exercise option irrespective of their place of posting.

12) That with regard to the statement made m paragrapl{ 4.12 of the OA, the
respondents beg to state that the applicants have quoted a portion of the aforesaid

e - - o provisions of Para 5.6.1(1) of C. & A. G." 5 reads as follows: “ Each Civil Audit |
~ Office and Civil Accounts Office and each Railway Audit Office has its own
‘Section Officers” cadre except where any such office is re-organized into two or
more independent offices and so long as he cadre is pot separated for the offices
into which it has been re-organized. In the instant casc auempt is now being

| made to separate the Group- ‘B’ cadres in the Audit Ofﬁces of the N.E. Region.
Moreover, the apphcants all of whom are Assistant Aud;t Officers were promoted
to the Grade from a common seniority list af Sectron Officers belonging to
different offices. Thus the respondents further beg to. state that to cater to the

requirement of deficit offices, transfers were made from other offices.

13) That with regard to the statemeht made in paragraph 4.13 of the OA, the
respondents denying the contentions made therein beg to submit that there was no
distinct individual Section Oﬁcers cadre of the four offices as claimed by the
apphcants There was only a common cadre Secﬂon Offices in the Audit Offices

of the N. E. chlon for which a combined semon‘ty list was maintained thr ough a

.
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Gradation List which was published by the cadre controlling i.e. the offices of the

Pr. Accountant General (Audit), Meghalaya, etc., Shillong and sent to all the

Audit offices of the N. E. Region for information and necessary action of the

officers whose names have been incorporated there. The repatriation of the

Section Officers to their place of origin after 12 months/18 months does not in
any way prove that there is no common cadre. Generally with the announcement

of the 5.0.G. Exam results, Sr. Auditors/Auditors, etc. are pmhotcd as Section
Officers and posted to the deficit offices to facilitate repatriated of the Section

Officers who have already completed 12 months/18 months. Repatriation of these

- officers to their place of origin in the aforesaid manner does not in any was prove.

that there is no common cadre.

1

14) That with regard to the statement made in paragraph 4.14 of the . AQ, the

respondents deny the contentions made therein and beg to submit that there exists
huge vacancies in the cadre of Assistant Audit Officers and Section Officers. If all

the optees for Guwahati office were posted to Guwahati of the Accountant .

- General, Nagaland, Kohima will stop functioning and the newly created offices of

the.Accountant General, Mizoram and Arunachal Pradesh will not be able to start

functioning. Thus under compelling circumstances, the office of the Comptroller

and Auditor General of India had decided that to start with, each individual office
will run with required strength. This has no way affected the scheme of separation
of cadres and for that reason it was not &ﬁ-ﬁecessary to cancel the option already
exercised. The Comptroller and Auditor General of India has deﬁnied required
strength as sanctioned strength minus va_cénci;s proportionately distributed. It is ‘
not understood why the applicants are msisting on this point. As already stated '
there were huge vacancies in the common cadre bf Section Officers/Assistant

Audit Officers in the audit offices of the N.E. Region. Thus if the placements

were made on the basis of sanctioned strength, the offices of the Accountant

General (Audit), Mizoram, Arunachal Pradesh & Nagaland will not be able to

functioned. Therefore, the contention of the app]_jcan‘té"ﬂmt the new term required

- strength is not in conformity with the existing norms is not based on factual

position. In any case, it is within the competence of the executive to determine the

posts required for discharge of its functions.
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15) That with regard to the statement made in paragraph 4.15 of the OA, the

respondents beg to rely and refer upon the statements made above and do not

make any further comment. : "

16) That with regard to the statemcﬁi made in paragraph 4.16 of the OA, the
respondents deny the contemi‘onsv made therein and beg to state that reply to .

Association letter was furnished to the General Secretary, Civil  Audit

o } Association, Assistant Audit Officers/ Section Officers vide this Office letter No.
Estt-/1-51/2005-06/669  dated.  31/05/2006 and the General Secretary on

31.5.2006 received the same. ’

"17)That with regard to the statement made in paragraph 4.17 of the OA, the

. respondents beg to submit that before a policy is formula{ed opinions from

various quarters are sought for and a threadbare examination of the points raised

are made and thereafter a policy based on faﬁness and justice for all is made.

Thus deliberation made by different officers befe)re; a policy is formulated panﬁot

be a subject matter of assigmncn.f in a court of law. By maintaining a common
gradation list of section of Section Oﬁicers/As‘;sistant Audit Officers /Sr. Audit

Officers it was amply clear to all the officers that they belong to the common-

cadre, hence a separate declaration never felt necessary. In fact, formulation of a

ﬁoﬁcy was a long pending demand of the employees of the office of Accountant

-

General.

_—

18) That with regard to the statement made in paragraph 4.18. of the OA, the
respondents deny the contentions made therein teg to state that in view of what
has been in the foregoing paragraphs the separation of cadre and consequential’

allocation/transfer was made with all faimess.

19) That with regard to the statement made in paragraph 4.19 of the OA, the
| " respondents beg to submit that in the interest of public service, this Hon’ble
Tribunal mat kindly consider not to interfere in the transfer posting of applicants

referred to in the original applications in this paragraph.
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20) That with regard to the statement made in paragraph 4.20 of the OA, the
respondents beg to state that the stay orders issued in respect of various

_ applications may kin‘dly be vacated by this Hon’ble Tribunal.

. \ . . ,

21) That with regard to the statement made in paragraph 4.21 of the OA, the
respondents beg to submit that the averments made are m It is desired that
transfer made in Accounts side were <ammmes» policy made in a just, fair and

scientific manner.

22) That with - tegmd to the statemem made in paragraph 4.22 of the OA, the
respondents beg to submit that the reason for using the term common cadre has
already been stated above and as such the respondents have no further comments

to make.

The respondents further beg to state that the applicants of OA No. 125/2006
and OA No. 146/2006 were retained in Guwahati in obedience to the Hon’ble
- Tribunal’s orders. Thus if the above applicants were also allowed to stay in Guwahati
by this Hon’ble Tribunal in that case there would be administfaﬁe chaos and office

work of some of the office will be irreparable hampered.

23)That with regard to the statement made in paragraph 4.23 of the OA, the
respondents state that there is common cadre and t{he concept of Base Office does

not come on the way at the time of cadre separation.

24) That W’Ith regard t0 the statomnent made in paragraph 4.24 of the OA, the
respondents deny the, confentions made therein and beg to state that there is
complete rational in the separation of cadres as the concept of common cadre and
consequential Iransfer/posting of c}ﬁicers is not (_)hly a huge financial burden but
the deficit offices has no continuity and msﬁiﬁtjohal wisdom on accountant of

very short stay of the supervisory officers.
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25) That with regard to the statement made in paragraph 5.1 of the OA, the
respondents beg to state that the separation and consequential permanent
allocation will not make any juniors to become senior because équal opportunity
has been given to all to exercise in terms of the policy framed for the purpose. |

26) That with regard to the sratemem made in paragraph 5.2 of the OA, the
" respondents beg to submit that as already stated, the concept of required strength
is not a vague or abstract terms. The concept was brought into force because _of
the existence of huge \iacahcy in the common cadres of Assistant Audit Offices

and Section Officers.

27) That with regard to the statement made in paragraph 5.3 of the OA, the .
respondents  beg to state that it is not correct to state-that the surplus staff were |
kept out of their allotted cadre. The officers will be béme in the cadre of their first
option placé. Temporarlly they will be placed on deputation to other deficit

offices. Thus there will be no reversion to the concept of common cadre.

28) That with regard to thé statement made in paragraph 5.4 of the OA, the
respondents while denying the contentions made therein beg to state that the
seniority of Auditos/St. Auditor of various offices are fixed comvectly before they
are promoted as Section Officers and brought iﬁ.to common cadre. Thus, the

~ contention of the applicants is not base on facts and records.

29) That with regard to the statement made in paragraph 5.5 of the OA, the
respondents beg to submit that in view of what has been stated against paragraph |

4.17, no formal declaration of common cadre is felt necessary.

30) That with regard to the statement made in paragraph 5.6 and 5.7 of the OA, the
respondents while denying the contentions made therein beg to state that in view
of what is stated in the earlier paragraphs, the Hon’ble Tribunal may be pleased to |

dismiss the application with cost.
31) That with regard to the statement made in paragraph 5.8 of the OA, the

respondents beg to- state the scheme itself is based on optlon basis and seniority.

Thus there is no question of disturbing the seniors before their juniors. Since the

—— - L - — ar -
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Hon’ble Tribunal has stayed the orders of transfer in respect of some juniors

- under compelling circumstances senior has to be disturbed temporarily to keep all

the offices functioning.

32) That with regard to the staterent made in paragraph 6 of the respondents beg to
submit that since the applicants have not exhausted all the official channel for

redressal of their grievances, this application should be rejected ad-initio.

33) That with regard to the statement made in paragraph 7 of the OA, the respondents

beg to offer no comment.

34) That with regard to the statement made in pgragtéph 8.1 of the OA, the
respondents beg to sate that in view of what has been stated in the forégoing
paragraphs, there is no reasbn for the Hon'ble Tribunal to squash the scheme of |

~ separation. Instead the application may kindly be dismissed with cost.

35)That with regard to the statement made in paragraph 8.2 of the OA, the
" respondents beg to state that the applicants may be allowed to transfer in the

interest of public service.

~36) That with regard to the statement made in Iiaragraph 8.3 of the OA, the i
respondents beg to submit that since the applicants have been posted at Guvs{ah,a.’ri
office if they are transferred for some time to other offices to function the deficit
offices, the action of the respdndents cannot be treated as unjustified. Hence the
contentions of the applicants are' devoid of merit and the Hon’ble Tribunal may be .

-~

pleased to dismiss the OA with cost.

37) That with regard to the statement made in pa._tagréph 9 of the OA, the, the
respondents pray before the Hon"ble' Tribunal that thé Hon’ble Tribunal may be
pleased to allow the applicatitég o transfer temporaﬁlf,r till finalization of the cases
pending béforc the Hon'ble Tribunal. |



VERIFICATION

ceven, aged
at  ‘present  working  as

......................... R e O

e, ,who is one of the respondent¥and taking steps in this case, being
duly authorized and competent to sign this verification for all respondetns,

do hereby solemnly affirm and state that the statement made in paragraph °

,\ 137{» | are true

to my knowledge and belief those made in paragraph

o 4 B | being matter of records, are

true to my information derived there from and the rest are my humble
submission before this Humble Tribunal. I have not suppressed any material -

fact.

| . And I sign this verification this S N day of ?E/\D 2002 at'--w '

DEPONENT

o o~




